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Central Administrative Tribunal
Principal Bench, New Delhi

C.P. No.260 of 2020
in
0O.A. No.1406 of 2020

This the 12" day of February, 2021
(Through Video Conferencing)

Hon’ble Mr. A. K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Shri Khem Kishore

S/o Sh. Shri Mam Raj Singh

Age about 29 year

R/o E-21, 1st Floor

Devli Road, Krishan Park

Khanpur

New Delhi — 110 062. ... Petitioner

(Through Advocate Shri M.S. Reen )

Versus

Ministry of Railways & others : through

Shri Ashutosh Pant

Divisional Railway Manager

North Eastern Railway

Izzatnagar

Bareilly (U.P.) ... Respondents

(Through Advocate Shri V.S. R. Krishna with Shri
Krishan Kant Sharma)

ORDER (Oral)

Hon’ble Mr. R. N. Singh, Member (J):

The present Contempt Petition has been filed by the

petitioner alleging wilful defiance of the directions of this
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Tribunal passed in Order/Judgment dated 01.10.2020 in
the aforesaid OA. The operative directions of the said

' Order/Judgment reads as under:-

“5. In view of the aforesaid, without going into the
merit of the claim for the applicant, we hereby
dispose of the present OA with direction to the
respondent no.3 to consider the applicant’s aforesaid
representations and to dispose of the same by
passing an appropriate reasoned and speaking order
as expeditiously as possible and in any case within 8
weeks of receipt of a certified copy of this order.

0. The OA is disposed of in the aforesaid terms.
Pending MA also stands disposed of. No costs.”

2. Pursuant to the notice from this Tribunal
respondents have filed compliance affidavit enclosing
therewith the Order dated 08.12.2020 (Annexure R-1). In the
said order dated 08.12.2020, the respondents have referred

to their earlier decision dated 22.10.2020.
3. We have heard the learned counsels for the parties.

4. We are of the considered view that substantial
compliance/directions of this Tribunal is there by the
respondents. However, learned counsel for the petitioner
submits that the respondents have not supplied a copy of
the Order dated 22.10.2020 referred to in the aforesaid

compliance affidavit dated 08.12.2020.

S. In view of the aforesaid facts and circumstances,

Shri V.S. R. Krishna, learned counsel for respondents
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submits that a copy of the aforesaid Order dated 22.10.2020
shall be supplied to the petitioner and/or to his father within

two weeks.

0. In view of the aforesaid, the present CP is closed.
Notice is discharged. However, the petitioner shall be at

liberty to avail the legal remedies in accordance with law, if

so advised.
(R.N. Singh) (A. K. Bishnoi)
Member (J) Member (A)

ravi/uma/ anjali/



